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#f CENTRAL ADMINISTRATIVE TRIBUNAL
v PRINCIPAL BENCH ]

»i CP 28672000
' DA 274/9%

New Delhi, this the 19th day of September, 2000.

Hon ble Mr. Justice V.Rajagopala Reddy, VC (I)
Hon’ble Sh. Govindan S.Tampi, Member (&)

smt. Pratibha,
W/o Sh. Satyadev Solankil
R/0 Shahabad Mohammadpur,
Mew Delhi - 110 061.
....fApplicant

(By Advocate : None)
vVERSUS

1. Sh. P.S.Bhatnagar
Chief Secretary,
Government of NCT of Delhi,
%, Shamnath Marg,
Delhi.

he

. Narendra Prasad,
, T~ _ : Secretary, (Education)
S -V Government of NCT of Delhi,
' 0ld Sectt., Delhi.

%. Sh. $.C.Poddar,
' Director of Education
NCT of Delhi, 0ld Secretariat,
Dealhi.

..... Respondents

(89 Advocate : Sh. Vijay Pandita)

0O RDER (ORAL)

By Hon’ble ér. Justice V.Rajagopala Reddy, vC (J)
f! o The only directioh given by the Tribunal was
that the applicants should be considered for
Q . -appointment to' the post of TGT (English) without
‘ insisting wupon the date of registration with the
‘ Employment Exchange prior to 31-12-96. It is stated
o . in  the couﬁter affidavit thatvthe érder has bean
complied with and the order dated 6-9-2000 is produced
in which it was stated that the directions have been
- {“i$sued to give offer of appointment to the applicant
in, accordanée with the‘Recruitment Rules. In view of -

the same, we TFfind that the order has been




substantially complied with.

The CP 1is, therefore, closed. No costs.

Notices digcharged.
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(Govindan $.°Ta (V.Rajagopala Reddy)
Member (A) Vice-Chairman (J)
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